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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

ORIGINAL APPLICATION NO. 97 OF 2017 (WZ)

IN THE MATTER OF:

MADAN NARAYAN SAWANT ...PETITIONER
VERSUS

GOA COASTAL ZONE ..RESPONDENTS

MANAGEMENT AUTHORITY &

OTHERS

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 1
GOA COASTAL ZONE MANAGEMENT AUTHORITY

I, Johnson Bedy Fernandes, Member Secretary of the Respondent
No. 1 Goa Coastal Zone Management Authority, having my office at
4™ Floor, Dempo Tower, Patto Panaji Goa, do hereby solemnly
affirm and state as under:
1. I am thg, (Member Secretary of the Respondent No. 1 Goa
Coastal Zoné Mahagement Authori'ty [hereinafter “GCZMA"].
I have examined the relevant records available in my office
apropos the above-captioned Appeal and | am thus aware of
the facts and circumstances from which the above-
captioned Appeal arises. | am competent to affirm the
present Counter-Affidavit on behalf of the Respondent No. 1
GCZMA. Nothing in the present Affidavit may be deemed to

be an admission of any of the contents of the memorandum
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of the above-captioned Original Affidavit for want of specific

denial, unless the same is categorically admitted herein.

. The Answering Respondent is filing the present affidavit for

limited purpose of complying with the directions contained
in orders dated 22/08/2023 and 23/02/2024 issued by
this Hon’ble Tribunal in the present matter interalia
directing this Respondent to place on record building plan

submitted by the present appellant at the time seeking CRZ

clearance from this Authority.

I say that the building plan approved by planning
authorities and local municipality is annexed hereto and
marked as Annexure-A. | say that in the said building plan
the red shaded portions are the walls to demolished which

are added to parking stilts.

I say that the currently the structure of the Appellant is of
ground plus two as the stilt parking which is permissible as

per the building bye laws has been converted into rooms.

I say that this Authdrity at the relevant time i.e 2007 had
decided in its 30™ meeting that applicants/proponents
seeking to revise their construction plan for which CRZ
clearance has already been granted, than there is no
requirement to approach the GCZMA again for clearance. No
plans were certified/approved which were submitted by
the project proponent for proposal during the period of

2007 upto jJanuary 2013,
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6. 1 say that Authority at the relevant time had only issued a
~ permission. No plan was approved by the Authority at the
time of issuing permission to the Appellant. The Appellant
has accordingly done construction as per plans of planning

authorities as per building bye laws of governing CRZ-II
area.

Furthermore the subject matter property and house is
located in Chalta No.10 and 11 of PT. Sheet No.12 of Panaji
City is classified as CRZ-1I area interms of Coastal Zone

Management Plan (CZMP), 2011 prepared interms of CRZ
Notification 2011.

I say that in the event the stilt parking is maintained by
demolishing the walls constructed therein which has been

converted into rooms, the directions contained in the order
dated 26/09/2017 would stand complied.

. I say that the aforementioned contents are interms of

records maintained in the office of the answering

Respondent.




VERIFICATION

state on oath that the facts stated hereinabove are true to the |
best of my knowledge and belief, based on the on records

available in the office of the answering Respondent.

Verified at Panaji Goa this 02" day of July, 2024.

g/24
DEPONENT’zh

Exec'red betore me

At C..angute Bardez - Goa
Reg. No. (o2|o7 2oz4/F

Dated: o01|o7|2024

o
Verefrada J.P.P.B Gracias
Advocate & Notary Goa State
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